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ORDER BY CIRCULATION

A ,
By Hon'Die Mr. feu Id i p Si nah. Member (J)

■. RA No. p43 of 2000 has been f i led by the

app! i can t\. f Q-r'''r ey i ew of the order passed in O.A No. 1094

of 1996 onV23.3.2000.

2. The appl icant has tried to reagitate the same

i ssues wh i ch he had r a i sed i n t he O.A . .AM t he po i n t s

taken in the R.A were considered at g.i^eat length by the

Tribunal wh i le deciding the 0 . ,A .

,n A f + <3 r nn inn + h mi inh t h'=' RA uud dn f ' i^d an^^

error apparent on the face of the record which may repuire

rey i ew of our order under Order ,XLVI I Rule 1 CPC. In the

circumstances, the R.A is rejected.
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Member (J)
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